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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NO(s). 4594 OF 2003

KOPPARRU PRASAD RAO (D) BY LRS. Appel I ant (s)
VERSUS
KOTA NAGARATHAMVA & ORS. Respondent ( s)

(Wth office report )

Dat e: 31/08/2010 Thi s Appeal was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE MARKANDEY KATJU
HON BLE MR JUSTICE T.S. THAKUR

For Appell ant(s) M. P.S. Msra, Sr. Adv.
Ms. Swarupa Reddy, Adv.for
M. D. Mahesh Babu, Adv.
For Respondent (s) M. |.Venkat anarayana, Sr. Adv.
M. Satish Galla, Adv.for
M. T.N Rao, Adv.
M. R Sundaravardhan, Sr. Adv.
M. Satish Galla, Adv.for
M. Venkat eswara Rao Anunol u , Adv
UPON hearing counsel the Court nmade the foll ow ng
ORDER
The Appeal is dism ssed. No costs.
(Parveen Kr. Chaw a) ( I'ndu Satija)
Court Master Court Master

[signed order is placed on the file]
IN THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 4594 OF 2003

Kopparru Prasad Rao (D) By Lrs. .. Appel l ant s
ver sus

Kot a Nagar at hamma & O's. .. Respondent s

ORDER



Havi ng heard | earned counsel for the parties and
havi ng perused the record, we find no infirmty in the
i mpugned order.

The Gvil Appeal is, accordingly, dism ssed.

costs.

NEW DELHI ; e
AUGUST 31, 2010 [T.S. THAKUR



